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ORDER (ORAL)

Delivered by Reddy:-

None appeared on behalf of the applicants.
Deptt. Representative Sh. B.K.8inha, 3Sr.s.0. is

prasent on behalf of respondents but counsel is absant.

z. Both the cases can be disposed of by a common

arder bascause the facts are similar.

3. a1l the applicants have been working as Stock
verifiers in the grade of Rs.1400-2600/- since 1987. As
per the Railway Board’s letter dated 3.3.89, the
applicants were granted three advance increments after
they passed the appendix 4-A examination. The increment:s

so granted were treated as part of basic pay and the

.
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total pay inclusive of the advance/additional 1ncrements.

has been reckoned for calculation of ancillary allowance:s

-

i.2. Dearness Allowance, House Rent Allowance, CCA etc.
The said increments were not be absorbed in  future
increments and this policy continued till 1994. The
Railway Board wvide its ordenr déted 23.11.94 also has
taken the .decisimn that three advance increments were
granted to Accounts Stock Verifiers on passing Appendix
G- Examination, should be treated as additional
increment and not to be absorbed in the future

increments.

g, Howeaver, by_the impugned ord=r dated 8.5.94%, the
Railway Board decided that three additional increments
granted to Stock VYerifiers in the grade of Rs.1400-2600/-
for passing Appendix IV-a examination will not be treated
as part of basic pay and, therefore, not to be reckoned
for calculating Dearness Allowance etc. This is  under

challenge in thess 0As.

5. The . respondents have . filed their counter
affidavit and Jjustified the action taken by them and
stated that as a matter of policy, the Railway Board has

taken the decision.

& . We have given careful consideration to the facts

ahd circumstances of these cases.

7. The main contention raised by the applicants in
the 0Aas is that the impughed order is vitiated for want

of notice. Admittedly, no notice has been issued to the

N
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applicants
\ L

ceie
be again said that by the

before passing the impugned order.

T

It cannot

impugned decision the

applicant’s Pay and allowances are affected adversely and

the respdndehts might +take re-course to

amounts already pald.

any action is sought to be taken by the

atfecting adversely the settled position in
other allowance that was being drawn over a

and also seek to recover any amounts paid

existing policy, notice has to be issued to

recovery of

The law is wall ssttled that if

respondents
the pay and
long period

as per the

the affected

emplovees in accordance with the principles of natural
justice.

8. In the circumstances, we are of the visw that the
impugned order which is passed without giving any notice

te the applicants, is vitiated.

The impugned order is,

therefare, quashed.

?. The
respondents

appropriate

Das are accordingly allowed. We direct the
to issus notice to the applicants and pass

orders after considering the representations

made by them in accordance with the law.

1. It should ke noted that we have not expressed any

opinion on the merits of the impughed order. We do not

L
order &g any costs.
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